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¡I Union of India & Others . . .  . * . . .................x^aspondants
«

¡ Hon’ ble Mr. Justice U .C .Srivastava,V .C .
II

¡ Hon*ble Mr. K. Obayya/ Member (a )__________

CENTRAL A3MINIST.^\TIVJJ TRI3UNAL LJCKKOV. JiNCK L'JCKNOV.’

( 3y Kon'ble Mr. JustiCe U.C.SrivdStava#VC)

Against tYe punishment orier datad 27 .2 .1990

requiring a recovery sum of Rs, 14 ,148 .00  from tha salary
i

of tha applicant in equal instal^rrsnt for a pariod of three 

yaars, tha applicant who was a postal clark in che 

íaikanderpur Karan Post Office aFproaciisd ths triounal. 

Accord^na to tha applicant ene SV iv Karan Irivadi ¿xtra 

De partirían tal 3ranch Post Mastar of Sikandarpur Karan committe: 

a fraud of 1 ,2 1 ,8 4 1 .9 5  in tha Jihandarpar Karan Branch

Office undar Unnao Haad Post O ffice . This fraud being 

comrrittad by him from bafora íij-ril, 1:3 76 and it  coald oa 

deductad only in tha yaar 197>. A el"arga-shaat was sar\;'ad 

upen tha applicant ragariing his nacliganca otharwisa, tha 

fraud could hava oaen datactad sarliar. '.Vith tía rasalt, 

that tha applicant was punish^d and his next incremant 

was withhald for two yaars. tn tha said oriar ambezzelamant 

of x^s. 1 ,2 1 ,8 41 . 95 was not rrantionad. Jubsaqu^ntly, another 

charga-shaat was servad Ufx>n tha ap¿;licant. rV a applicant 

did not submit any raply to th¿ said charge-shaet, although 

he iid  insjact tha documents ani according to tha applicant 

becausa ha movad an application for copias of tha documants 

and tha sama v;as not civan aXid thats' why ha did not submit 

his reply. In tha absance of any raply, tha raspondants hava 

no option, but to pass ^n or̂ ’̂ar against tha applicant holJing 

th3t he was guilty oí nacliganca. It  is trua, of coursa
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that thera W3s no finding against the applicant that he 

all embazzalad the amounts, but the charge against him

was that because of his neglicsnca, this fraud could have

l¡
been committsd and thats* why hpwas directad to pay a sum 

of Rs. 14 ,148 .00  which was racoveraols Erom bis salary in 

monthly installmants of ds. 363/-.

2. Sri A .K . Shakla laarnad coonsel for the applicant
.1

L¡t¿.j:ntiGucli»’ • contanied that ín ,for tJ-e same amount ha could

not hava baen punished. The first order which is on record
¡i

indicatas that the applicant W4S chargad for negligence 

of certain amount, 3ut not for entire amount of Rs. 

1 ,2 1 ,8 41 .9 5 /- , though in order> a refarance has baen made.

A referanca to the embazzalarrent oí tha said amount which 

is said to have baan ambezzalad by one Sri Shiv Karan Trivedi 

was made. Subsaquently, it appears th;at it  was discovered 

that Shiv Karan Trivedi alone Was not rasponsible for the 

same, although various other persons were responsible for the 

same, and the negligence of the applicant facilitated the 

said embezzelament and thats' why tha charge-sheet was 

servad upon him. In casa, the applicant could have submitted 

his  reply, may be under protest and could have prayed for 

more time to file  tha detail r'eply, in case, would hava in 

favour of the applicant and the applicants* conduct, if  tha 

respondents have informed, the applicant has rather silantly 

accepted his guilt. They war2 no whara in the wrong and 

thats* why thay hava punished 'the arplicant, which the 

applicant deserves, as thera wis íailure to parform part 

of his duties, in case he has perfornringhis duties

faithfully , the embezzalsment'couli ha'/a baan detectad 

aarlier and the amount could Trjaví t^an raducad, but what
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fy was the criteria in asking tha 'a^plicant to pay a sum

of Rs. 14 ,148 .00  has not yat baan disclosed. It  is not

known in what mannar aFportionE¿nt has baen mada. It is

open for the applicant to approach the respondants for

apportionmant and in case they iassi^n any raason ast to 
thay Y ira

what axtent ^   ̂ found/guilty, than tha amount wh.ich has ivjff 

realizQd,#-'’ -^- sl'all be 'ro ilizs^  but in cas?, in; 

making apportionmant, tha amount is reduced and tha sama 

has bean realizad, tha saii amount shall ba paid baclc 

to tha applicant. With thasa bbsarvations, tha application

is baing disposad of finally . No ordar as to costs.
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Lucknov/ Datad; 25 ,2 .1 993 .

u y
Vice-Chairman


